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IN THE CENIRAL ADMINISTRATIVE TRIBUNAL 4/)
JAIPUR BENCH, JAIPUR | (L/
MA 585/95 (TA 22/83) .
O.A. No. 199
T.A. No.
DATE OF DECISION__ 23.5.96
'S Kishan " Petitioner
Mr. I.Q. Sharmz Advocate for the Petiiioper (s)
Versus
Unicn of India and obhers Respondent
Mr. Manish Bhandari Advocate for the Respondent (s)

CORAM :

The Hon’ble Mr. corar rRISHNA, VICE CHAIFMAN (JUDICIAL)

The Hon’ble Mr. ©O.F. SHARMA, ADMIMNISTFATIVE MEMEEE

1. Whether Reporters of iocal papsrs may be allowed ic see the Judgement ? Yo |
2. To be referred to the Reporter or not ? Yo
3. Whether their Dordships wish to ses the fair copy of the Judgement ? Ne

4. Whather it nseds to be circalated to other Benches of the Tribunal ? No .
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In The Central Administrative Tribunai _
N Jaipur Bench, Jaipur <3g£:>
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Date of Order M col 2 (Tp a2 J83)  Orders

23.5.96 Mr. I".C. Sharma, ccunsel for th: agpplicant
Mr. Manish BPhandari, oounzel Lor the respondants
This iz 3 Misz., Applicabicon lyy Shri ishan under Fule 24
of the Central Administrative Trikuonal  (Procedurs) FRules,
1987, in whizh the applicant has praysd, inter-alia, for a
direction to the regpondents to reinstate the applicant in
gsrvioe immediately, male payment of the pay and allowsnces o
- him for the periced fvom 26,5.70 to 2508073, pay and allowances
‘ till the date of his reinstatement and varicus  other
consagquenicial kenefits as p2v the ordsr of the Teikbanal
on 1405092 in TA 22,858, Fishan v. Union of India and others.

rasaed

It has bezn egtatel in the pressnt application that afisr
eipt of the cinder of the Trikanal, by which the termination
nf thz applicant was seb 33ide and Adirections were given Lo
alv: payment of pay and allowances o him for the pericd of
srmination with all consequenitial lkensfits, the applicant
made varicus applications &2 the concerned authorities for
naoczsgary  action on the hkaszis of the Trikunal's order Lat
thers wag no vesponde from the respondencs.  Therefore, he has
approached  the  Trikona kyy o £iling the fpresent Misc.
Arplication for seouring relief as ordzred to ke granted Iy

R Tt

crdzr dated 14.8.27, passed by the Trikunal in TA 22,88,

W)

ot 3

3. During  the avgumentz, the learnsd counazl  for  the
applicant  atated that in the macter of Azaling with the
‘service matkers of the smployezs of the Union of India and
cartain other officizls, rvedzrred to in the Adwministrative
Trilkunals Act, 1 ¢ the Trikbunal has the z2ame powars and
\\k (0 suthority as erercised by the High Court ander Avticls 225 of
k’ L the Zonstituiion. Therefors, vregardlezs of when an order

W Jranting kensfite to an employes iz paseed, the Tribunal can

v
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NG igguz necsezary Jirections for implementation of the order.
\L}j K He  has  Jdrawn  attention o Pole 24 of  the  Central

N Adminiztrative Trikunal (Procsiures) Fules, 1927, according ko
' which, the Trikunal ms, make suach  ovders or give auch
/,J)\) divectiong as may be neceasary oF enpedisnt Lo give effect o
- ite ordzrz or Lo prevent abuze of iks process or to securs the
ends of Justice. Hz, howsver, admits that the applicant did
not file any Contempi Patifion sz enwizaged by Section 17 of
the Administrative Trikbunals Act, 1985.

4. Wz have heard the learned counsszl for the partizzs and
have perused the raoovds. o

()

f

o It iz trne that in servio: matters velakting ko employees
of the Union of India and certain other categoriss of
amployess, veierred to in the Administrative Trikunals Act,
1985, the Tribunal sxzrecises the sam: powers as sxevrcizable Ly
the High Coari fov redreszal of theirv grisvanc:s.,  Howsvar,
the powirs availakl: bo the Trikunal onder Avticle 226 of the
Constitution are to be exercized subject to the provizions of
the Adminisitrative Trikunals Ack and  ch: Fules  framed
theraunder.  There iz a spacific provision wundir the Act for
filing Contempi Petitions for securing implementaticon of the
crders of the Trikunal.  As regards Fules 223 of the Central
Administrative Triklunal (Frocedore) (Fules, 1987, it no Jdoubd
conferes poweres on the Trikunal Lo ae such orders or
directiong a8 may b necessary Lo gl fect to bhe ordevs of
the Trikunal or Lo pravent abuse off procssa or Lo gscure
the znds of justice.  Howzver, this provigicn carmeot ke real

independenily of other poowizionz il the Ack ande che -Fules
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Wt chece 18 a  apecific provieion for filing  Contempt
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Petitions for securing implamentation of the ordesrs of the

Tribunal and when ther: is a time limit for £iling Contempk

Petitiong, the provizions of Fule 24 have to ke s22n in the

light of the provisicona for f£iling Contempk Petitions. In the

instant case, the Trikunal's crder was passed on 11.3.92 and

the applicant £ilsd the pressnt Miac. 31rlluntliﬁ ot 20,172,905

i.z. after a lipse of nzarly 3% Yeal;. The proper courae Lov

. th: applicant was ©o £ile a Conterpk Petition within the
o vesoribed pericd of limitation under the Contempk of Cooros
ok to zecures implesmentation of the order of khe Trilkonal.

et iz no provision in the Ack or the Pules for filing a
iac, Application ©ov seoaring 1nql~m~ntar1(u of the ordsr of
the Trikunzl  when  other  provisions .yaﬁsa ké:7 securing
implamentation of its crders.

A, In these cirocumstanczes, we are oFf the visw that the

present  Mizc. Application is nob  maintainakle. It i3

ETolatutry angly Adizmizzed.

Choutee
(3OFAL TRISHIA)
VICE CHAIRMAN




